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p . 
	 this the 20th day of February, 1995 

CORIM 

HON'BE MR,  JUSTICE CFETTUR SAIKAEAN NAIR,VICE C1IRNAN 

HC)N BLE MR. S. Pe BISWAS, AJi1LLSTRATIVE MEMBER 

1, P. C. prabhekararl 
Assistant Store Keeper 
Naval Store Depot, 
Naval Base, KOchJ4 

2. A. V. Cheriyafl 
Assistant Store Keeper 
Naval Store Depot, 
Naval Base, KOchi-4 	 Applicants 

By Advocate Mr.. P.K. Muhammed 

vs. 

The Flag Qfficer 	mandiflg_iflChief 

Southern Naval Command, 
Naval Base, cochin-4 

The Director of Logistic Support, 
NVa1 Headquarters, 
New Delhi 

The Chief Ot Naval Staft 
Naval HeaUartCrS, New Delhi 

4., union of India, represented by 
the Secrethry of DefenCe. 
Ministry of Defence, 
New Delhi 	

Respondents 

By Advocate Mr. Mary Help John David J.,CGC 

ORDER 

CHETTUR SANKARAN NhIR (J , VICE C1I1MAN 
- S .* 

APPltCaflt5 who on their own showing were engaged 

as casual employees on 27.8.1987 and regularised with 

effect from 10.11,1993, seek a declaration that they 

'are elIgible to get regulariSation from the 

date of their initial entry in service with 
all service benefits such a5...' 

2* 	
We do not know the terms of engagemeflt,aS the 

order by which they were engaged is not produCed. 

Applicants would rely on A-8 order of Government of' 



-2- 

India dated 24.11.1967 to support their claims. That, 

inter alia, stateS 

$' financialbenef its will however be allowed 
from the date of issue of these orders or 
the dates from which the individual was 
converted into a regular employee whichever 
is later.0 

30 	In the case f applicants, their regularisation 

is after A-8 order, and they can get benefits from the 

date of regularisation, namely, 10.11.1993. Even 

assuming that two views are possible with reference to 

the meaning of an administrative order, we do not Sit 

as an appel.Late authority and decide the matter unless 

the view taken by the authority is one which no man who 

has not taken leave of commonSense would have reached. 

It is also settled law that casual engagement will not 

entail any benefits automaticaLLy; only conferment of 

benefits under a valid scheme or an order of regulariSaion 

can confer rights. If any authority is needed for this 

propositions it is found in 	 Patel  

vs • Jo 

of In dia and others, (1994 LiCC (3) 126). 

4. 	Application is wjthOUt merit and we dismiss the 

same. No costs. 

Dated the 20th February, 1995. 

S. P. BISWAS 
AUVIINISTRAT IVE MMBE R 

kmn 20295 

-' 	.Vc\A 

CHTTUR SANKAEAN NIR (J) 
VICE CHIRNAN 
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List of Annexures 

• 	 1. -Anaexure—A8: True copy of the letter No.43482/EC.4/Org.4 
(Civ)(d)3754/0 (Civ.iI) Issued by the 4th 
respondent dated.24.11.1967. 
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